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The Minister of ~  Affairs 
(Shri Swaran Singh): (a) Yes, Sir. 

(b) Various technical matters re-
garding demarcation of boundary 
were discussed and decisions were 
tuken on a number of items. 

(c) Yes, Sir. 

(d) Decisions were taken on a num-
ber of technical m.atters such as joint 
checking of stJ'ip maps, fin.lisation of 
certain 4" sketch mop.., etc:. 

Festival Direetorate 

rShri Marandl: 

431 J Shri Utlya: 
'1 Shri s. C. Samanta: 
L Shrl Rameshwar Tantl.: 

Will the Minister of Inrormatlon 
and Broadealltlng be pleas.d to refer 
to ~ reply given to Staued Quostion 
No_ 632 on the 29th March, 1965 ane! 
state: 

(a) whether th,' question of setting 
up of a permanent Fcsth"Sl Directo-
rate has s;nce been finalised; 

(b) if not, the reasons for the delay; 
and 

(C) the time by whith it will be 
finalized? 

The MinIster or Information and 
Broadcastln, (Shrimati IDdlra 
Gandhi): Cal to (e). The question of 
setting up a -permanent Festival 
Directorate is still undf!r considera-
tion of Government, beeau"" of the 
present difficult resource position. 

COBlpenoattoa lor loss of nr. and limbe 
01 AI'DIed Forces PersoDlleI 

432. Shrl P. C. Borooab: Will the 
Minister of Derence bl: plea,erl to 

"tate: 

(u) whether any rules r(!gal'dfng 
th(" payment of l'ompensa1 ion for the 
109S of life and limb, of the Armed 
Forces Pf'n!tonnel for providing them 
securitv against such risks on the lines 
of Wo;kmen's Compensation Act, 1923 
have been framed; ane! 

(h) if so, the delails thereof? 

~ Mlo"'er of Drfence (Shrl Y. B. 
Cbavan): (a) No. SiI·. II is not neces-
sary to frame rules on the lines of 
the Workmpn's Compensation Ac.-l for 
the payment of any compensl1tion for 
loss of life and limbs of Arn,.,d Force, 
pf'rsonnet, ~ .  penslOnlll'y awards 
("iz .. disability pension. invalid pen-
sion!gl".atuity. ~  ~  ~  

awards and ordinary family pension-
ary awards) 'are admissible, at the 
rates and under Ihe conditions laid 
down, in cases of deoth 01' invalid-
ment from ~  of thesE' per$onnf'1. 

Cb) Does not orise. 

Clolldnr Factories 

433. Sbrl Surendra Pal Sln,b: Will 
the Minister of Derence b,' pleased 
to state: 

(a) whether it is a fact (hat ~  

is a surplus caparity in Hl(> cJo1hing 
factories under the' Deo:...rtmcnt of 
Defence Production; and 

(b) if so. whether there i .• any pro-
posal under consideration to mept the 
requiremenhi of other Goverl'mC'nt 
Departmpnts through these clothing 
factories? 

The Minister of ~ .  Prod .... tloo 
in the Ministry of Delence (Shrl A. M. 
Thomas): Ca) No, Sir. not just noW 
but there would be after some time. 

(b) To keep the capacity in Ordn-
ance Clothing Factoric3 fully utilized, 
efforts arc being made to obtuin orders 
for stitching of garment'· from Centr31 
Government Deparlmc'lts, State Gov-
ernments and Publi,· S""«lr Under-
takings. 

laadequate staff 10 the Indian 
Emllusles/MI.!IIons 

434 Shrlmatl Savltrl Nllram: Will 
the Minister of External Aftaln be 
pleased to .tate: 

Ca) whether it is .. Iud that so.ne 
of our Embassies/Mi!nlion! have been 
constantly reprcS<'ntinll that due to 




